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Veterinary Dispensaries in Tipura

1400. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased 
to state:

(a) whether oncers and staff in 
veterinary d ie a sa r ie s  of Tripura 
work on Sundays and holidays;

Association had represented to the 
Government for giving an option to 
low paid employees either to subscribe 
towards General Provident Fund 0r 
to go in for life insurance; and

(b) if so, what are the difficulties 
in the acceptance of the above de
mand of the Association?

(b) if so, whether any overtime 
remuneration is given to them for 
that work; and

(c) if not, whether such overtime 
remuneration is proposed to be given 
in future?

The Minister of State in the Minis
try of Home Affairs (Shri Datar): (a)
to (c). The information is being col
lected and will be laid on the Table 
of the House.

Bar Library Building at Agartala

1402. Shri Biren Dntta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the 
Bar Library building at Agartala, 
Tripura is inadequate to accommodate 
the pleaders and advocates; and

(b) if so, whether steps would be4 
taken to provide more accommodation 
for this Bar Library?

The Minister of State in the Ministry 
of Home Affairs (Shr Datar): (a) and
(b). Information is being collected 
and will be laid on the Table.

General Provident Fund v/s Life 
Insurance for Grade IV Employees

1403. Shri S. M. Banerjee: Will the 
Minister of Finance be pleased to 
state:

The Minister of Finance (Shri 
Morarji Desai): (a) Y es. This was
one of the demands made by the As
sociation. *

(b). A  compulsory Provident Fund 
scheme was introduced recently as a 
measure of family provision, in pur
suance o f the Second Pay Commis
sion’s recommendation. Government 
feel that it would not be advisable to 
make it optional without establishing 
satisfactory alternative arrangements 
for family provision. To this end, 
the question of providing compulsory 
life insurance for Central Govern
ment employees is being examined by 
a Working Group.

Pay and Allowances to Certain Army 
Personnel

1404 / Shri Krishnapal Singh:
* 1  Shri P. Kunhan:

Will the Minister of Defence be 
pleased to state:

(a) what are the existing rates of 
pay, pensions and allowances of (a) 
Sepoys (b) N.C.O.’s and (c) J.C.O.'s 
in1 different arms of the army;

(b) when were these rates fixed;

(c) whether Government are con- 
SlderiAg the question of revising these 
•cales in view of rising prices; and

(d) if so, when?

(a) whether Central Secretariat 
Service Grade IV (Direct Recruits)

The Minister of Defence (Shri 
lTHrttnfr Menon): (a) and (b). In for-
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mation in respect of pay and allow
ances (admissible in India) and in 
respect of pensions is given in the 
Statements laid on the Table of the 
House [See Appendix II, annexure 
No. 29]. The orders regarding revi
sion o f pay and allowances were is
sued in September 1960 and had ret
rospective effect from the 1st July
1959. The orders regarding revision of 
service pension have been issued on 
6th August 1962, and applv to those 
individuals who have retired or will 
retire on or after the 1st April, 1961.

(c) and (d ). The pay and allow
ances have been substantially improv
ed as a result of the 1960 revision 
which took into account the rise in 
prices; and the rates of pension have 
just been revised. The question of 
revision o f the rates of dearness al
lowance is under consideration.
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